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ORIGILAL APFLICATION NO. 350/98.  _

Late of Decisionige/lfggwn'
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Mr.C.A.Eustace
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Petitioner/s

.EEfims'Nifillai N advocate for the
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. ' » Petitioner/s.

‘Union of India & Anre Respondent/s

) s e BT

.Shri VeSeMasurkar .. _.Advocate for the
' Responcent,’s

CORALG
Hon'ble shri Justiqe,R.G.Vaidyanatha, Vice Chairmane.

“Hon'ble shri

(1) Ta ke referred to the Reporter or not? VD

(2) whether it needs to be circulated to v
othkr Benches of the wribunal?
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(R.G.VAIDYANATHA)

abpe VICE CHAIRMAN



CENTRAL ADMINISTRATIVE TRIBUNAL

GULE STAN BIIIG.NO.G: 4TH FLROR, PRES:OT

ROA‘D; FORT., MUMBAI-400 001.

ORIGINAL APPLICATION NO. 350/98. sy

DATED THE 28TH DAY OF JANUARY, 1999.

CORAM:Hon'ble ghri Justice R.G.Vaidyanatha,Vice Chairman,

Mr.C. A Eustace -
(RetdoELo Meo.. GI'O!JP-C)
r651ding at Gorai Kalpataru
Co-Operative Housing.gSociety,
Plot No.10, House No.Ii=4,
Borivili East, Mambai-92. - ees Applicant,

BY Advocate shri s.M.pillai

- &

V/Se
l. Union of india, through i
the General Manager, Western Railway,
Churchgate,
Mumbal - 400 0209

2, The Divisional Railway Manager,
Bombay Division,
Western Rallway,
Bombay Central,

. Bombay. L +++ Respondents,

BY Advocate shri V,S.Masurkar

I ORDER]]

I Per shri R.G.vaidyanatha,Vice Chairman }

‘This is an application filed by applicant_
claiming interest on the delayed payment of Gratuity
from 1/5793 to 29/4/94. Respondents. have filed
reply opposing the application- anﬁ“%am@ng»w‘jother
grounds have pleaged that the present O0A is not
maintainable in view of similar prayer being made
and not being granted in the previoﬁs OA N0,969/96,

I have heard both counsels regarding admission.
2e The only prayer in the present application
is about interest for the delayed payment of DCRG.
Admittedly the applicant had filed previous 0A=969/96
for a direction to respondents for payment of LCRGe

One of the amounﬁ%claimed in the Annexure was interest



-2 -
which had beer¥due OB¢DCRG from the date it was.d ue till
the date of application. 1In the operative portion of
the order of the Tribunal dated 13/3/97, we find that the
Tribunal directed department to pay DCRG within three
months failing which interest will have to be paid after
expiry of three months, In other words, the Tribunal
had gptﬁgréhted interest from the date the DCRG was due
till the date of application, but it granted future
interest after expiry of three months from the date of

the order.

3¢ In these circumstances, the applicant cannot
now file a fresh OA and pray for similar claim which
was also;gireq;ly%%ggue in the previous 0OA. Hence,

in these ciréﬁmsta&nes. I hold the present 0A is not

e RLES
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* maintainable and is barred byﬂgﬁ%ﬁﬁﬁ?ﬁf res=judicata,.
4, In the result, the application is rejected at

admission stage and there will be no orders as to

costs.
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(Re G+ VATCYANATHA)
VICE CHAIRMAN
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